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Applicant Hari Shanksr

{4

L19 of the Bidmirisztrat

thz order Apnx.2-1 dated 7.1,

MBEFR. (ADM, ),

WAz filed this applicatien undzr

Trilhupdls Act, 1925, praving that
92 by which the arplisant was

infor-

rmed that hi3 reprefentition 2ginst prenmetion of Shri Mithulal
JFuldeer had een rejectad, mdy he quashed, He hiz farthey prapsd
that the rezpondenks 2y he Jdirected teo premote the 3oplisant

from 24 ,5,21, the A2tz frowm whizh his juniar Shri Mthulal [Ul EED
wag nrometed Az Incoms Ta Inspectsyr, with 31l coenssguential
bernefits,

Z. The Ipplicant's c2ec is £hat hz wias Appointed 3s T,D,C, in
the Income Tax Depiartment, vide srder dated 14,2.87, was pronoted
ag Tax Assistint on 31.10.86, pr@m&ﬁed g Head Tleark on 17.1.91

‘and wasg pfomoteﬂ ag Ircpscter en 13.1.92, Promotiens te the pest
of Insrectors Are mads from Amongst Supesrvicers, Hzald Clerks, Tax
aeéistanto, Stenographars, etc,. A2 per the Imernded rulez of 1986
ir AccerdAnce Qith 3 particuldc formula, A sapigrity list of
UL.Cs Jdated 26.9,%1 (Anpw A-3) showsd that the &pplicant'e nlme
wag at 81,M5,23 wheredas thit of recpordent Mo, 4 ramely Shri
Mthul=zl Luldcep was 3+t S1,M5,24, Pesperdent Ma,d waz pronoted

as Inspecter vide order d3ted 74 ,5.91.2hus the respendert No .4,
who Wags junier te fhﬂ Applicant in the 3feresaid senicority list
wiae granted promotion 33 InSpecter hefors it was granted te the
appmlicant. His5 recresentatioen 35dln the graint ef premotien to
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his junier ignering his cl3ir was rejected by comnuanistation
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3. The respondents in their reply hive stited 3t the
canierity list d3ted 24,9,%1 was @ previzienil list 3g3inst
which reprezentations were ianvited. This was 3 zerjerity list
ef U.D, 2=, The recpeirlaat 1Ia,4 wis premoted te the grade ef
Tax Aszistant on I26,.2.73 whereds the 3uvplicant h3d heen premeoted
Az Tax Assisﬁant or 31,10,8¢, Thus in the grade ef T3x Assiziint
respogrdent No,d wis zenier te the 2pplicint 3nd therefgre he wis
grinted prenction befove it was granted to the Applicant, The
pronotiens were grapted in 3dccerdianse with the letter daté@v
12.7.85 issuzd Wy the Cenkral Bsard of Dirsct Tames (Anns,P-1).

) « 4. Mone was presert ocn behdlf of the 2wplicant, We have
he2rd the leldrned counsel for the respondents and hive 2lce .
perused the recerds includiny the recerd of the rvelewvant DRC

which w2z produzed hafore us Auring the heldring.,

E. At th= relavadnt time when the DPZ for promotion te the

pect of Inspecters met, baeth the 3pplicant 3pd the respondsnt
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Mo.4 wers furnctioning as Tax Aszz rt. Fesperdsnt !, was
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senier to the pplicant as hz2 h3dd been 3Ippodinte:
Azzizt®nt on 2n 2arlier d42te, Thersiore, when the qusetion of
premotion to the pest »f Inspscter came up, respordznt Mo.d

paturally k33 2 prier <l2im. The senierity list presfented hy

)

the Zpplicant (Anrel,A-3) iz 2 previsien2l ssnierity list ef

u.b.Ca, Whit we 3re consern ned s'the'seniority of the Applizant ap
which i2 38 hicghcer rest,
The re ponucnt Ma,4 iz Zeniler te the arrlicant

In the circumstances, grant «f promeition to

rezpoendent Ho,4 vide erier d2ted 24.5.91 cannet ke £f3ultzd, The

i1

respendents in thelr communic3tien Anrc:,A-1 d2ted 7.1.97 have
while &31ing with the agplicant's representition, =xpliined ts
him that the resperdent Mo,d wis granted promoticon zarlier

heciuse accerding te the zenierity list ~f the Tax Assistants

daz on 1.1.90, the respondent MNo,d was senier te the Applicant,

€. Since we 42 net £ind 3ny merit in this anplicaticn, it

iz dizmizzed with neo ordar 38 Lo 2¢sts.
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